STATE Vs. unknown
FIR No. 017834/200
PS Mayur Vihar

05.01.2021
The present

through

VC
application is taken up for hearing through

CISCO WEBEX APP.
Ld. APP for the State.

Present

Ld. Counsel for applicant.
An

application for release of vehicle bearing registration

no.

Ishak.
superdari has been moved by the applicant Mohd.
if the
Reply is filed by the 1O. As per reply, IO has no objection

DL7SCA 3307

on

above said vehicl be released to the

Having
view of

rightful

owner.

considered all the relevant

Heard.

inputs, report of

Sunderbhai Ambalal Desai v. State of

judgments in

be
638), I am satisfied that this will

an

Application perused.

eminently fit

case

the 10 and in

Gujarat (AIR 2003 SC

where the above said

vehicle can be released to the rightful owner, subject to execution of security
bond.

Accordingly, let

preparing

detailed

report and

a

above said vehicle be released to the

rightful

panchnama; taking photographs of the

security

owner

after

same; valuation

bond.

The photographs of the above said vehicle should be attested by
the IO and countersigned by the complainant, accused, if any, as well as by the

person to whom the custody is handed over. Applicant is directed to deposit the
original RC to the IO.
The application stand disposed of accordingly. Copy of this order
be given dasti to the applicant.

(ANSHUL MEHTA)
MM (East)/KKD/Delhi/05.01.2021
Mna

STATE Vs. Sonu Kumar
eFIR No. 016071/20

PS Mayur Vihar

05.01.2021
The present

VC through
application is taken up for hearing through

CISCO WEBEX APP.

Present:

Ld. APP for the State.

Sh. Mohd. Faruq LAC for applicant/accused.
of the accused Sonu
An application U/Sec. 437 Cr.P.C. for the release
Kumar is moved by his Counsel.

Reply filed by the

IO.

Both the sides are heard on the application.

Considering the following:
1. that the
2. that

case

property

was recovered

previous bail applications

even

from the accused;

the

ones

filed after the

filing of chargesheet has

been dismissed and no new grounds have been found in the application;
. that the accused is previously involved cases of similar nature.
In view of above, the present application is dismissed.

Copy of the order be given dasti on request.
Application is disposed off accordingly.

(ANSHUL MEHTA)
MM (East)/KKD/Delhi/05.01.2021

STATE Vs. unknown
eFIR No. 025159/20
PS Gandhi Nagar

05.01.2021
The present application is taken up for hearing through VC

through

CISCO WEBEX APP.

Present:

Ld. APP for the State.
Ld. Counsel for applicant.
An

BY-9722

on

application for release of vehicle bearing registration

superdari has

been moved

Reply is

by

filed

the 1O.

by the applicant
As per reply, IO

no.

DL7S-

Hitesh Bansal.
has

no

objection if the

above said vehicl be released to the rightful owner. Heard. Application perused.
Having
judgment

view of

638), I

am

vehicle

considered all the relevant

Sunderbhai Ambalal Desai

satisfied that this will be
be released to the

can

an

rightful

inputs, report of the lIO and
State of

v.

eminently fit
owner,

case

Gujarat (AIR

in

2003 SC

where the above said

subject to execution of security

owner after
Accordingly, let above said vehicle be released to the rightful
of the same; valuation
preparing detailed panchnama; taking photographs

bond.

report and

a

security bond.
The photographs of the above said vehicle should be attested by

as well as by the
countersigned by the complainant, accused, if any,
is handed over. Applicant is directed to deposit the
person to whom the custody
original RC to the IO

the 1O and

The

application stand disposed

of

accordingly. Copy of this order

be given dasti to the applicant.

(ANSHUL MEHTA)
MM (East)/KKD/Delhi/05.01.2021

STATE Vs. Jaswinder Singh
FIR No. 236/19
PS Gandhi Nagar

05.01.2021
The present application is taken up for hearing through VC

through CIsco WEBEX APP.

Present

Ld. APP for the State.

Ld. Counsel for applicant.
An application for release of mobile make VIVO V 15 bearing IMEI

No. 860505044364173 & 860508044364165 on superdari has been moved by
the applicant Jasbinder Singh Lamba.

Reply is

filed

by

the 1O.

As per

reply,

IO has

no

objection

if the

above said mobile phone be released to the rightful owner. Heard. Application
perused.

Having considered all the relevant inputs, report of the lO and in
view of judgments in Manjeet Singh v. State, I am satisfied that this will be an

eminently fit case where the mobile can be released to the rightful owner,

subject to
rightful

execution of

owner

after

security
a

Accordingly, let

detailed

preparing

mobile; valuation report and

bond.

mobile be released to the

panchnama; taking photographs of the

security bond.

The photographs of the mobile should be attested by the IO and

countersigned by the complainant, accused,

if any, as well as

by

the person to

whom the custody is handed over.

The application stand disposed of accordingly. Copy of this order
be given dasti to the applicant.

(ANSHUL MEHTA)
MM (East)/KKD/Delhi/05.01.2021

STATE Vs. Shama@Raj Rani
FIR No. 101 /2008 PS Gandhi

Nagar

05.01.2021
File taken up today on an application for return of the original FDR
of the applicant.

Present

Ld. APP for the State.
Ms.

Sangeeta Jain

counsel for

applicant.

Heard.
Perusal of the record shows that matter has already been decided
on

22.11.2018 and

surety has already been discharged.

In view of the submissions, original FDR be returned to the

applicant. Application disposed off accordingly.

(ANSHUL MEHTA)
MM (East)/KKD/Delhi/05.01.2021

STATE Vs. Ankit Singh
FIR No. 023858/20

PS Gandhi Nagar

05.01.2021
The present application is taken up for hearing through VC through
CISCO WEBEX APP.
Present

Ld. APP for the State.
Ld. Counsel for applicant.
An application U/Sec. 437 Cr.P.C. for the release of the accused Ankit

Singh is moved by his Counsel.
Reply filed by the 1O.
Both the sides

are

heard

on

the

application.

Considering the following:
Both the sides are heard on the application.

Considering the following:
1.

that the

2.

that accused is

case

property was recovered from the accused;

previously involved in matters of similar nature.

In view of

Copy

above, the present application is dismissed.

of the order be

given dasti on request.
Application is disposed off accordingy.

(ANSHUL MEHTA)

MM (East)/KKD/Delhi/05.01.2021

Dr

Kh:

